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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERADBAD.

0.A.No. 1575 of 1997.

N
Between:

K, Nirmal Kumar. applicant.
and

Senior Divisional Operation

Manager, Office of the Divisional

Railvay Manager, S.C.R.,Vijayawada
Respondent.

Counsel for the applicant: B.Ramesh.

Counsel for the respondents: Sri V.Rajeswara Rao.

CORAIJM:

. Hon'ble Sri R.Rangarajan,Member (&)

Hon'ble Sri B.S.Jai Parameshwar,Member (J)

JUDGMENT :

(per Hon'ble Sri R.Rangarajan,Member (A)

The applicant in this O.A., is a Coods Guard
: s '
at Guntur. He was iSSUedehe impugned Memorandum

No. B/P/227/VI/97/3 dated 3.11.1997 (Anmexure -Al
to the 0.a.). 1In that Memorandum it is stated that

the applicant is not a fit_person to be retained in

' éervice,aﬁdfgo the Disciplinary Authority in exercise
of its powers conferred under Rule 14 (1) of the
Railwa§ Servants (D & 2) Rules, 1968 proposed to imrosé

on him the penalty of removazl from service. The
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applicant was given an opportunity for making a

representation on the penalty imposed against him,
The applicant has submitted a representation
gated 19-11-1997 (Annexure A-2 to the 0.A) to the

impugned Memorandum.

This O0.A, is filed to set aside the
impugned Memorandum dated 3-11-1997 issued by the

respondent., The applicant has already Deen
diven an opportunity to explain his position. The

applicant has also submitted a representation

)
-

d_ateol 19-11--1997 to the Memorandum. Hence the

respondent should decide the éase_in accordance
with the.law afte£ considering the representatiop

of the applicant. 7411l a final decision is taken .
" on the impugneé Memorandum dated 3.11.1997 the

applicant should be allowed to continue in service.
The applicant now submits that the

Station Superintendent, South Central Railway,
Guntus\ is not permiting him to discharge his duties

as Goods Guard., He has produced the letter of the

Station Superintendent Guntur bearing No. GNT/Gds/97
| IS tamliohs
dated 21-8-1997 toLPhe above submission. We have
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: 3
perused that letter. The Station Superintendent,

)"Guntur has asked the Sénior DPO, Bezeada to'g;ve
him dhgerudétions as to whether the appiicant could

~ Pe taken back to duty after certification by the

CMS? GNT (Civil Medical Superintendent, Gun£ur)thatl

the applicasnt is fit for duty. It is stajted

that no repl¥ héé been issued by the Senior Ppo

Bezwada in this'regard. Hence the Senior DPo/A¢3&uﬂ¥JL\ -
is directed to dispose of the letter dated 21.8.1397

of tﬁé station Superintendent, South Central Railway, -
Guntur within three days froﬁ the date of receipt

: Aty

of a copy of thém judgment. The Station Super-

inﬁendent, South Central Railway, Guntur-mﬁi?-shall

take action on the basis of the reply given by the

genior DPO., Bezwzda.

With the above directions, the 0.A., is

* dispocsed of at the admission Stagefgtcé‘fz , No"Q/Vt‘r :

. . o .t
W o~ e
- SvIEL PARAMESHWAR, R.RANGARAJAN, .
%7' MEMBER (J) MEMBER (A}

s .
— Date: 24--11--1997, .
Dictated in open Court. %ﬁ&“)ﬂ,/////

85S. i
C.C. by tomorrow(25.11.97. R;\
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Copy tose~

1% The Senior Divisional Operation Mamagsr, 0/o The Divisional
Railway Manager, South Central Railway, Vi jayawaday

o

2%l Ona caopy to M’ BiRamesh, Ad“Dcatg.'CATﬁh Hyd %
33 One copy to Mri ViRejesuara Rao, AddLYCGSCd, ATdy Hydd

ra

- 4% One copy to DIRU(A), CATS, hydd

5% One duplicataﬁ
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Admitted add Interim Dirqctions
Issued. :

Alloliad

Disposed of with—directions
Dismisged

Dismissked as withdrawn

d for Default

gjacted

Dismiss
Orderead

. .
No orderNas to costs,
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